Centr al Administr:tion Tribun al
irincipral Bench

\/. Y NOQ 2345/91
New Delhi, this the llth day of October, 1993.

Hon'ble Dr. R.K. 3axena, lienber 2.])
Hon'ble 3h. K.Muthukum ., Menber

1l Nard Lal S/O 3h. Mahadev
2. Lila #an s/o Tara Chand

3. iuran s/o 3. Bhajwana
4. Rxeshwar s/v 3hri Frabhati Lal
5e Shanker g /¢ Sh. Narain

6. mani Lal s/o 3he kula

7. Lal Chand s/¢ e Shisa Ram
Be Ran Swaroop s/0 3h, Tula ram
9e Sultan s/o 3h. Lista din

(ALl were working a5 C/L Gangmen under

Foeele Ateli in .Jestern #ailway, vhich

is under Assistsnt mmyineer, Jesten

Railway, Alwar (sfajasthan) and r/o

village wtubpuy Distt. sdewari (Haryana)

cesAilient

( 3y Hzi Yogesh 3hirma ,roxy for shri V<.
Sharma, gvecate) v

Versus

1. Union of India through
the 3Seneral Manajer,
destern Railway,
Churchgate,

2, The divisional dablway blanager (E),
destem Railway,
Jai ‘\)Ur.

3. The Assistant Engineer,
Neste:n Rallway
Alwar (K3 asthan$

csetes;Oondents
{ By None)

cROER( O3l )
}_3_! H‘/n'ble mI‘. PQ Ko §ﬁ¥§h3| Mg;!her S l!)"

Learned jroxy ccunsel for the applicants conterds that
the relief clsimed by the applicants in this woa, was already
granted by the respondenis. In this connection, the order
dated 22,11.1991 which was ;assed 3p0u*t reeenjyjement of
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the applicants has been shown to use The ap,li-ants

had cl.imed relief about thz direction to the respomdents
for regularisation and for re-engagement in prefeience
to their juniors, The learned proxy cctunsel for the
arrlizants contends that in view ©of the relief having
been granted to the appglicants by the respondents, this

Us Ae Nas become infructudus,

In viev of the sbove facts and circumstances, the
UsAe is digmissed as hwing becume infructudus wit: nc
order as twv coists,
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’ (dr. 4K, Saxena
Men her \A) iember (J)



